
 इतना  जरूर  बताया  कि  “सन्‌  i972"
 इसमे  लिखा  हुआ  है  भौर  यह  बात  फिर
 उठाई  गई  सन्‌  976  मे,  चार  वर्ष  बाद
 --यह  भी  इसमे  लिखा  हुआ  है  7  976
 का  पीरियड  इमर्जन्सी  का  पीरियड  था,
 उस  पीरियड  मे  किस  तरह  से  हम  लोगो
 के  रिश्तेदारों  को  जो  सरकार  की  बीस
 में  थे,  पी नला इज  किया  गया है  बात
 करते  हो  ।

 श्यो  एस०  सत्यनारायण  राध  (करीम
 सगर)  “बोल  रहे  हैं  ।

 He  has  used  an  unparliamentary  w  rd
 He  was  behaving  hike  this  in  Rayya  Sabha
 also,  He  uSed  the  words—

 He  45  a  responsible  Minister  and
 hei  wrong,  We  are  not  gosng  to  tolerate
 this  2009s

 MR  SPEAKER  Plaese  do  not  record
 anything

 (Intrerruptsons)Y,
 MR.  SPEAKER  _I  shall  g>  through

 the  record...  If  there  ore  any  unperita-
 mentary  words  from  either  side,  I
 am  ging  to  expunge  them  There  AS
 no  doubtaboutit.  Iamalso  notallowing
 a
 ‘gry

 except  the  orignal  statement
 ]  have  cleared  the  origina]  statement
 ‘There is  nothing  debatable  init  =  Except-
 ing  thet,  J  will  net  alicw  anything
 Everything  else  wall  go  out  of  the  record
 No  further  disci  ssicn  38  alle  wed

 Cnterruptsons)%
 MR  SPBAKER  .  Please  do  not  record

 anything.

 ____—Matarruptionsy%  Emergency,  however,  a  decition  was  taken

 SRAVANA  vy,  1799  (SAKA)  ह
 ह;  Delhs  (Stat.)

 MR  SPEAKER  :  I  am  not  allowing
 any  further  submissions  to  be  made Thereis  no  question

 coher?
 pont  of  order

 In  the  guise  of  pornt  of  order,  every-
 body  wants  to  speak  on  both  sides—I
 am  _  not  referring  to  one  side  only— more  e‘pecially  the  semor  members
 I  am  not  allowing  any  point  of  order

 The  Home  Min  ter  will  now  make
 a  statement

 SHRI  VASANT  SATHE  (Akol:) Is  there  any  supplementary  list  of  busi-
 ness  ?  J  do  not  find  anything  about  the
 Home  Mimster  making  a  statement in  the  list  of  bu  ness

 MR  SPFAKER  The  Home  Minter wrote  to  me  this  morning  that  he  wants to  make  a  tatement  about/r)  Intx  cuc- ton  of  Police  Commiseiuuer  ‘Ssyolum in  Dalby  and  (2)  Publication  of  a  photostat
 copy  ofa  MISA  warrant  dated  26th

 Pha 3975  sued  by  the  then  Deputy  m=
 mission  of  Delhi  I  have  allowed him  to  make  the  statements

 3१3  76  hrs.
 STATEMENT  RF  _  INTRODUCTION OF  POLICE  COMMISSIONER

 SYSTEM  IN  DELHI
 THE  MINISTER  OF  HOME AFFAIRS  (SHRI  CHARAN  SINGH) Sir,  The  Police  79  Delhy  have  been

 governed  by  the  provisions  of  the  Indian
 Police  Act  of  ‘861,  which  provides  for  the
 general  superintendence  and  control  of
 the  District  M

 apereate
 over  the  working of  the  police  question  of  introduc-

 ing  the  Police  Commussioner  system in  Delhi  has  been  under  consideration
 of  Government  fo~  the  last  20  years  ever
 since  the  Estimates  Committee  made  a
 recommendation  to  this  effect  Sub-
 sequently,  the  Delh'  Police  Commission
 also  knowr  as  the  Khosla  Commission
 IN  ats

 report
 submitted  wm  3968  also  re-

 comme!  the  introduction  of  ths
 system  in  Delhi

 2  The  sdvantages  aad  disadvantages of  a  change-over  to  the  Police  Com-
 missioner  system  had  been  considered
 in  depth  from  tmetotime  Itis  no

 During  the

 **Expunged  88  ordered  by  the  Chair.
 %Not  recorded.

 Emergency,  however,  a  decition  was  taken



 $t  Photostat  Copy  of  AUGUST  197  MISA  Warrant  (Stat.)
 (Shri  Charan  Singh]

 an  November,  7976  that  the  recom-
 mendation  of  the  Khosla  Commission
 pa

 a  change-over  should  be
 reject

 3  Government  have  reconsidered  the
 matter  in  the  light  of  the  complexities of  the  task  of  police  and  the  new
 challenges  faced  by  them  with  progressive urbanisation  of  the  Union  territory  of
 Delhi  and  ra

 pid  Br
 growth  of  population The  Police  ssioner  system  has

 been  obtaining  im  the  former  Pre  idency towns  of  Bombay,  Calcutta,  and  Madras
 right  from  the  inception  of  the  modern
 concept  of  policing  and  :t  has  been  operat-
 ing  to  advantage  in  other  metropolitan areas  of  Hyderabad,  Bangalore Ahmedabad,  Nagpur  and  Poona,  where
 it  was  introduced  subsequently  The
 duality  imherent  inthe  present  police—
 magistracy  system  inhibits  the  police in  quickly  responding  to  situations  and
 affects  the'r  efficiency  in  their  primary tak  of  crime  control  and  maintenance
 of  law  &  order  It  25  also  indicative  of  a
 Jack  of  truet  in  the  police  and  hence
 curbs  its  initiative  and  efficiency  After
 considering  all  aspects  of  the  matter
 and  in  the  interest  of  «mprovement
 of  the  efficiency  of  the  police  in  this
 capital  city,  Government  have  decided  to
 switch  over  to  the  Police  Commissioner
 sys

 tem  Steps  are  being  taken  to  see
 t  the  change-over  to  the  new  system 38  effected  as  early  as  possible

 Sir,  with  your  permission  I  may  add
 that  the  Government  has  decided  to
 advise  the  State  Government  of  Uttar
 Pradesh  also  to  introduce  this  system in  their  metropolitan  city  of  Kanpur

 43  23  hrs.
 STATEMENT  RE  PUBLICATION  OF
 A  PHOTOSTAT  COPY  OF  A  MISA
 WARRANT  DATED  THE  26TH  JUNE,
 97 3gissuen

 BY  THE  THEN  DEPUTY 8  MISSIONER  OF  DELHI

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  CHARAN  SINGH):Szr,  the  pubhi-
 6800  n  fa

 et
 ecpy  im  the  sssue

 of  Indian  ess  of  28th  =  July,  19775,
 of  a  MISA  warrant  alleged  te  herve
 been  issued  by  the  former  Deputy  Comm
 3886  ner  f  De  hi  on  the  26th  June,3975  was
 rased  in  the  House  day  before  yesterday
 and  with  your  permission  I  wish  to  make  8
 statement  on  the  subject  today

 The  publication  cf  this  document
 which  did  not  contain  the  particular  cf
 the  person  to  be  detained  naturally  caused

 52
 US  Breat  concern,  A  num!
 also  ought

 to  raise  Chie  mage  oma

 ter  and  send  a  detailed  report,  Unfn nately  due  ५०  pre  cccupation  of  the  mila Officers  <f  the  Delhi  Admum  tration with  the  ser!  us  food  situeticn  m  Delt the  enquiry  into  this  mater  has  mt  yet been  completed.  We  have  so  far  received onlv  a  preliminary  rep  rt  cr  ntainng  the explanation  £Shr  Sushil  Kumar,  the  then Deputy  Commissioner  of  Delhi

 He  has  e
 ps  degre

 that  in  a  meet: convened  by  the  then  Lt  Govern  rin  the evening  of  25th  June,  1975,  the  Lt  Go- vernor  gave  Specific  crders  that  senior leaders  =f  the  opposition  as  well  as their  foll  wers  should  be  detained  under MISA  immediately  and  that  the  Deputy Commussi  ner  should  iggue  orders.  «nr the  basis  fists  to  be  furnished  to  him by  the  p  lice  He  has  also  stated  that  there was  continy  १७७  pressure  from  the  Lt  Go. vernor  as  wellas  the  then  Prime  Mimster’s house  thet  assue  of  warrants  cf  arrest should  be  expedited.  He  hat  alco  stated tha:  each  detenti>n  was  approved  by  him personally  Five  copies  «  f  warran  $  had to  be
 prevared

 in  each  case.  In  scme
 cases,  h  wever,  forms  of  warrant  were signed  by  him  and  given  to  other  persons

 SHRI  VASANT  SATHE  (Akola): The  miter  i8  sub  udsce  Shr  uld this  not  all  go  there  ?  his  iy  producing more  evidence.  (Interru  )  Your want  all  evidence  to  ae produced here.  But  when  we  talk  cf  Belchi,  you  say
 ‘stop’,  Thatis  all  The  matter  is  sub
 judsce  Now  you  have  Shah  C  mmissu
 Why  do  you  not  produce  all  ghis  evidence there  २  A  statement  made  by  ‘ome  police Officer  about  what  orders  were  issued  to lum—  Is  it  not  a  matter  for  enquiry  ?
 Kindly  tell  me.  Under  the  guisecf  a
 Statement  here  is  an  evidence  being
 produced  to  preyudice  the  mind  of  pub- lic  and  also  bring  pressure  en  the  judge. This  भाए]  appear  in  the  presstom  rrow,
 Is  it  not  ?  You  cann>t  heve  double  sten-
 dards  When  Belchs  was  being  discussed,
 why  did  you  not  allow  a  discusston  cn
 छलका  incident  ?  (Interruptions)

 I  want  your  ruling  on  thi.  I  have  raised
 8  pont  ०६  order.  (Interruptsons)

 SHRI  CHARAN  SINGH  :  I  don’t
 See  in  what  manner.  It  ts  clear  my  hon.
 friends  there  want  to  drown  the  sins  of
 their  Rovernment  by  shoutings  here.


